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Y- IN THL CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH sNEU DELHI
C.P. No. 243/95 in ety ¢ Deesian | L
0.A. No.1414/92 h

Hon'ble Shri NeV Krishnan, &cting Chairman

Ron'ble Shri DeCo \ ecma, Member (3)

Shri DeMeSharma

5/0 Shri G.MSharma

R/o 2024 Shahzadi Mandi,
Agra—222001 g UeP e

(By Advocatel Shri Re.D.R athore) .. eesApplicant

\ ersus

4.  sri B.8.Singh
G.M.T elephones
Mo oaﬂad, Kanpurl
UePoe

2 5pi GeneSrivastavd,
Chief Accounts officer,
office of GeM Jelephonesy
[1.G JROady Kanpurly
UeP e . .e s JRE8pONDENtS

(By Advocates None)

0RO ER (Oral) L

Hon'ble Shri MeV.Krishnans Acting Cheirmen

Je have heard hime The OA was al%::u:d vide Annexur -8 order
by this Tribunal dated 19-4-93. Nefind/.tra\ere {s no direction in the
order which requires to pe complied withe. The order decleres that
the petition€r who was Applicant No-1, has been allowed other
consequential penefits in accordance with the. earlier judgament of
the Tribunal dated 22-4-92. In the circumstences no case for contempt
is maue oute. 1f the applicant has any after grievance it is open to
him to redress  in accordanceé with Lauwe. C.P.oismiss€ds
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(D .CVERMA) (N oV KRISANAN)
Member(3) Acting Chairman
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